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OriginalApplicatilln Nes 407 of 1993
Smty Manjoo Singh Tre mse  ses esel Applitants,

Unian of India & s e TOURENEAES s Respondents.

Hon'ble Mr, Maharal] Din, Member-Judicial
Hon'ble Miss Usha Hen, Member-Administrat Vg
R B L S '—W

(Judgement by Hon'bie Mr. Maharaj Din| Jelis)

The applitknt in this application has soyght
the relief of diregbion to the respondents| to allgy

the

it}

pplicant to cdhtinue to work an the ppst of
Extral Departmental Packer at Mandhana Post | Of fice,
Kanpur vide appointfent letter (CA-1) dated 212490,
Earligr to this, shf vas appointed to work las Extra

Departmental Agent {h the month of July, 1980, Thi

o

: 4 details of the peridd for which she worked pre given

in panagraph 4(I1), |l The applicant had movel an

43}

application which yd$ registered as U.A, Nel 1724/92
an beipg informed thdt Rer services were Going to be
terminpted and some fither appointment was bging dong
in her|place., The sflid UsA, yas disposed of] with the
direction to Senigp Jkperintendent of Past Uffices,
Kanpur [to consider anf dispose of the represgntation
of the |applicant and the applic:nt was alloupd to wdrk
on the post till her fepresentation was disp@sed of,
The Fepresentation of|lthe applicant inp Pursugnce of the
order of the Tribunal lvas dispossd of but, i was
rejected, so being agglrieved by order of rejection,

she has |come up again|lith the present petitipn,

: substitute as such shellhas ng right to claim the

The applicant Wes appointed to work as

post unlgss she is reglerilly selected, Sindge she

has worked on the posil of E.05 Agent for considarablaﬁﬁ




8

periad and has alsg acqaired experience, thereford

it would be desiraljle to take into account|her
experien;e while filling up posts of E.D, Rgent in
futurep., It has beel contended on bghalf of the
Tespopdents that thi Post on which the applicant ugs

working has been fillled up, therefore, she cannot be

considered for appoiptment on the sajid post

3 Having condidered the facts and thg circumge

stances of the Case,lwe dispose of the application |of

the applicant yith a direction that the applicant's

experipnece as Extra lepartmental Agent should be given
due uhaﬁmgg while fFillling up the First availlable p?st

of E.DlAgent in futufe, There will be no onder as tg

costs,
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Membor-A ' Pember-J
Allahabed Dateds /11,1993
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